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HOUSE OF THE PEOPLE
Tuesday, 29th July, 1952

The House 1iet at a Quarter Past

Eight of the Clock.
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

JAPANESE INDUSTRIAL MISSION

*2180. Sardar Hukam Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Japanese Govern-
ment sent an industrial mission to
India during 1951-52; and

(b) how long the mission was
India and what places it visited?

The Miaister of Commerce and
Industry (Shri T. T. Krishnamachari):
‘(a) An Industrial Mission, consisting of
some of the leading Japanese Indus-

in

trialists, sponsored by the Japanecse
gos;ernment, visited India in March

. (b) The Mission was in India for
Jjust over a month and it visited a
number of places including AgrasBom-
bay, Mysore, Bangalore, Bhadravati,
Madras. Sindri, Tatanagar. Chittaran-
jan, Calcutta, Damodar Valley, etc.

Sardar Hukam Singh: May I know
whet_her this Industrial Mission was a
special Mission?

Shri T. T. Krishnamachari: In the
Sense that the Mission wanted to ex-
Plore the wvossibilities of co-opcrating
In the industrial development of India
and also to find out the possibilities
of increasing imports from India to
Japan,

Sardar Hukam Singh:
Pare any report
copy of it?

189 PSD.

Did they pre-
and did we have a

2214

Shri T. T. Krishnamachari: No, Sir,
they did not submit any report to us.

Shri K. Subrahmanyam: Is it true
that as a result of the visit of the Mis-
sion a Japanese concern has agreed
to help in the modernisation of the Tata
Iron and Steel Factory at Jamshedpur?

Shri T. T. Krishnamachari: There
have been some vague proposals, but
nothing has materialised.

Shri Bansal: Were there any talks
with this Mission in regard to the
development of the pig iron and steel
and, if so, at what stage are those

talks?

Shri T. T. Krishnamachari: As I
said, there were some vague talks with
the WMission and subseguently we had
some communications through our
Ambassador in Japan about the possi-
bility of the development of pig iron
in India with Japanese co-gperation,
but it has not taken any shape yet.

Shri M. S, Gurupadaswamy: May I
know whether this Mission came to
India at the invitation of the Govern-
ment of India?

Shri T. T. Krishnamachari: I cannot
say exactly whether there was any
specific invitation; apparently they
came with the consent of the Govern-
ment of India.

Shri Raghavaiah: May I know whe-
ther the Japanese Mission have pro-
posed to start a fountain pen industry
in Madras?

Shri T. T. Krishnamachari: There is
a question coming on later about that
particular matter. We have no in-
formation.
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Mr. Speaker: He wants the report
of the Mission.

Shri T, T. Krishnamachari: No, Sir,
we have no reports.

BILL REGARDING PRIVILEGES OF FARLIA-
MENT

*2182. Shri S. N. Das: Will the
Prime Minister be pleased to state:

(a) whether the question of intro-
ducing a Bill defining the powers, pri-
vileges and immunities of each
House of Parliament and of the
Members and the Committees of each
House, in the present session of Par-
liament has been considered by Gov-
ernment; and

(b) if so, what decision has been
taken in the matter?

The Prime Minister (Shri Jawaharlal
Nehru): (a) and (b). It has not been
considered necessary to have special
legislation on this subject. Article 105
of the Constitution defines the powers
and privileges and immunities of the
Parliament, its Members and the mem-
bers of its Committees. In so far as
these privileges have not been speci-
fically laid down, reference is made to
the practice prevailing in the House of
Commons oi the Parliament of the
United Kingdom. No occasion has aris-
en to necessitate a review of these
matters and to have powers and pri-
vileges of Parliament defined further
by law.

Shri S. N, Das: I want to know whe-
ther the necessity had not been felt
by the Government.

Mr. Speaker: Order, order. I may
inform the hon. Member that the gques-
tion was considered twice by the Speak-
ers’ Conference. For other information
he had better see me. I will give him
the whole information.

BORDER INCIDENTS

#2183. Shri S. N. Das: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that dur-
ing recent months border incidents
around Pondicherry have been on
the increase;

(b) if so, what was the nature of
those incidents;

(c) the number of incidents se far
reported; and
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(d) the steps taken by Government
to control the situation?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) and (c). Border incidents have
continued to occur around Pondicherry
but there has been no increase in their
number as compared with the past.
Since November 1951, there have been
twelve such incidents.

(b) The nature of the incidents was
as follows:

(1) Assault and detention of per-
sons by French Police.

(2) Harassment to border residents
by obstruction to cultivation
of land and looting crops and
fruits.

(3) Trespass into Indian territory
by French Police and attempt
to kidnap villagers.

(4) Intimidation and threats by
Police and goondas, severally
and jointly.

(d) Apart from protests made to the
French India Government, additional
special Police has been posted ‘on the
border to control the situation. A joint
canference of local officers of both the
Governments was also held in Decem-
ber 1951, to consider measures to stop
the recurrence of these incidents on
either side of the border.

Shri S. N. Das: May I know whether
as a result of the action taken by the
Government any of the culprits have
been brought to book?

Shri Satish Chandra: The incidents
which take place inside French Indian
territory are the concern of the Pondi-
cherry Administration.

Shri S, N. Das: That I see. But I
want to know whether the French
India Government took any action on
the protests made by our Government?

Shri Satish Chandra: They pro-
bably do take action from time to time.
But the results have not been very
encouraging.

Shri S. N. Das: May I know whe-
ther it is a fact that certain officials
of French India have been taking part
in these assaults and incidents?

Shri Satish Chandra: One police
inspector of French India took part in
two out of the twelve incidents which
I have referred to in my answer.

Shri T. K. Chaudhuri: May I know
whot are the results of the protests and
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other actions taken by the Government
of India with regard to persons kid-
napped {rom Indian territory?

Shri Satish Chandra: The border
police has been strengthened. and there
was also a conference of local officers
to discuss the matter.

Shri T. K. Chaudhuri: I want to
know whether the persons kidnapped
have been rescued.

Shri Satish Chandra: The persons
kidnapped have been rescued.

Shri Kelappan: Is it a fact that our
police and prohibition officers are con-
niving at these things?

Shri Satish Chandra: I have no such
information.

Shri Badshah Gupta: Instead of
relying solely upon the police strength,
has the Government provided the
neighbouring villagers with fire-arms
to protect themselves?

The Prime Minister (Shri Jawaharlal
Nehru): There are no armed depreda-
tions going on nor fire-arms being used
on either side, They are petty strifes
which, I agree, are a nuisance no doubt,
but they must not be considered as if
armies are fighting.

arE T fag : fe i
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Mr. Speaker: He wants to know whe-
ther there were any incidents after the
ronference.

Shri Satish Chandra: Not much use-
ful purpose has been served by that con-
ference. The Government of India has
considerably strengthened its police
outposts, as the incidents continue to
take place.

IMPORTS FROM DOLLAR AREAS

*2184. Shri P. T. Chacko: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total value of imports per-
mitted in 1951-52 to traders in Tra-
vancore-Cochin or to any one else for
the benefit of Travancore-Cochin.
from the dollar areas in terms of
dollar currency; and

(b) the total amount of dollar cur-
rency earned by exports from Tra-
vancore-Cochin in 1951-52?
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The Minister of Commerce and Indus-
try (Shri T. T. Krishnamachari): (a)
and (b). Records are not maintained
on the basis of the residence of appli-
cants for import or export licences.
Hence Government are unable to fur-
nish the information asked for.

Shri A. M. Thomas: May I know
whether the Government has got in its
possession separate statistics of export
and import figures in respect of Cochin
and Alleppey?

Shri T. T. Krishnamachari: It is
available in the publications of sea-
borne trade.

MoOVEMENT OF CLOTH AND YARN

*2186. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the ban on the move-
ment of cloth and yarn by postal
parcels within India has been with-
drawn ; and

(b) whether similar facility has
also been given to the movement of
cloth and yarn by postal parcels to
foreign countries?

The Minister of Commerce and
Industry (Shri T. T, Krishnamachari):
(a) Yes, Sir.

(b) Movement of cloth and yarn by
postal parcels to foreign countries is
allowed under export licences.

Dr. Ram Subhag Singh: May I know
when this ban on the movement of cloth
and yarn by postal parcels was re-
moved?

Shri T. T. Krishnamachari: With
effect from 10th May, 1952,

Dr. Ram Subhag Singh: May I know
whether similar facility will be given
to Indians living abroad in the matter
of sending cloth to them by postal
parcel from here?

Shri T. T. Krishnamachari: Yes, Sir,
subject to export licences being
obtained.

TRADE WITH NETHERLANDS

*2187. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) what are the principal items of
exports from India to the Nether-
lands; and

(b) the principal items of imports
from the Netherlands to India?
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The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) Vegetable oils, coir yarn, tea, cot-
ton waste, raw cotton, jute manufac-
tures, oil seeds and leather.

(b) Instruments and apparatus. pro-
vision and oilmans’ stores, metals and
ores, artificial silk yarn, manures.
starch, dextrine and farine, dyeing and
tanning substances, chemical and
chemical preparations.

Dr. Ram Subhag Singh: May I know
the value of the exports to and imports
from the Netherlands?

Shri T. T. Krishnamachari: For which
particular period?

Dr. Ram Subhag Singh: For last
year.

Shri T, T. Krishnamachari: For 1951~
52 we have onlv information up to
January 1952. The imports are in the
region of about Rs. 816 lakhs. Ex-
ports are Rs. 620 lakhs and re-exports
are Rs. 18 lakhs.

Shri Bansal: May I know if this in-
formation is not available in some of
the publications of the Government?

Shri T. T. Krishnamachari: I be-
lieve, Sir, most of this information is
available.

IMMOVABLE EVACUEE PROPERTY

*2188. Dr. Ram Subhag Singh: Will
the WMinister of Rehabilitation be
pleased to state:

(a) whether it is a fact that evalu-
ation of immovable evacuee property
has been in progress for some months;
and

(b) whether it is a fact that Gov-
ernment have postponed the recovery
of the next instalments of any
amounts due in respect of loans etc.
from the displaced persons whose
claims for their property had been
verified?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) Yes.

(b) Yes.

Dr. Ram Subhag Singh: - May I
know the category of displaced persons;
who have been given this concession? :

Shri A, P. Jain: Presumably the hon..
Member refers to part (b). It refers
to receivers of loans under the small
urban loan scheme; unpaid instalments
on account of the price of house or
plot purchased from Government loans
for education in India or ahroad and
loans for building houses.
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Shri M. L. Dwivedi: Will you, Sir, be
picased to allow question No. 2214
which relates to the same subject as
questron No. 2189,

Mr. Speaker: Would the Minister
prefer to answer it now?

The Minister of Information and
Broadcasting (Dr. Keskar): I have
no objection.

Mr. Specaker: It is being given pre-
cedence in the order and that is why
I wanted to know whether it could be
conveniently grouped. Anyhow, we
will proceed in the usual order. Here
the hon. Member wants the other ques-
tion to be taken up.

Dr. Keskar: I do not mind.
Mr. Speaker: Very well,

FiLms

*2189. Shri S, C. Samanta: (a)
Will the Minister of Information and
Broadcasting be pleased to state how
many films and of what kind have
been examined by the Central Board
of Censors since the formation of
the Board ?

(b) How many of these films have
been censored ?

(c) Has
drawn up?

any Censor Code been

The Minister of Information and
Broadcasting (Dr. Keskar) (a): 5,504
films, consisting of newsreels, docu-
mentaries, scientific films, educational
films and feature films. were examined
by the Board up to 30th June. 1952.

(b) 22 films have been rejected and,
in 483 films, cuts have been ordered.

(¢) Yes, Sir,
EXHIBITION OF FILMs

~2214. Shri M. L. Dwivedi: W1ll the
Minister of Information and Broad-
casting be pleased to state:

(a) the steps taken by Government
ito ensure that no picture shall be cer-
1ﬁed for public exhibition which will
lower the moral standards of those
who see it so that the sympathy of

: the audience is not thrown pn the side

of crime, wrong-doing, evil or sin;

(b) whether the Examining Commit-
tees conform to the directions issued
by the Central Board of Film-Censors
from time to time in so far as the
determination whether a film is or is
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not suitable for public exhibition is
concerned; and

(¢) whether the producers submit
their scripts, dialogues, and songs for
scrutiny and guidance to the Board of
Film Censors or bodies attached to it,
before shooting?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). Under the Cinematograph Act no
film is permitted to be exhibited to the
public unless it has been examined and
certified by the Central Board of Film
Censors as suitable for public exhibi-
tion. The Central Board of Film Cen-
sors is a statutory authority and censors
films through Examining Commit-
tees who act in accordance with a
comprehensive Directive issued by the
Central Board of Film Censors. The
Directive was published in the Gazette
of India on 1st March, 1952, It con-
tains inter alia instructions which have
been framed with a view to ensuring
that films which lower the moral stan-
dards of those who see them or enlist
the sympathy or admiration of the
audience for criminal characters are
not certified as suitable for public ex-
hibition.

(c) No.

Shri S. C. Samanta: May I know
whether the film industries were con-
sulted before drawing up the Censor
Code?

Dr. Keskar: Presumably my hon.
friend means the ‘directives’. The
directive is issued for the purpose of
seeing that a film does not incite viola-
tion of law and order and lower morali-
ty. It is not a technical directive and
therefore the question of asking the
film companies to participate or give
advice in this matter does not arise.

Shri S. C. Samanta: May I know
whether any -complaints have been re-
ceived by the Ministry that the Censor
Code has not been followed by this
Board?

Dr. Keskar: Government does re-
ceive from time to time complaints
from the public regarding specific fllms,
that they have certain parts which are
objectionable. There is no general
complaint regarding the Board.

Shri S. C. Samanta: May I know
whether the Advisory Panels constitut-
ed in the regions have anything to re-
commend about the censorship of fllms?

Dr. Keskar: I have not understood
the question.

Shri S. C. Samanta: Advisory Panels
‘have been formed in the three regions.
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May I know whether their opinions are
being taken into consideration also
when these films are censored?

Dr. Keskar: The {unction of the Ad-
visory Panels is to help the Board in
seeing the f{ilm because it is a job
which requires a lot oi time and an
examining Committee which consists
of 2 or 3 members {rom among the
panel is set up for the preliminary
examination of any film which comes
up for censorship and they convey their
opinion to the Board and if there is
any appeal against the opinion of the
examining Committee, it is again ex-
amined by the revising Committee ap-
pointed by the Board. The opinion of
the panel or the examining Committee
of the panel is conveyed to the Board
and not to the Government.

Shri M. L. Dwivedi: The Film In-
quiry Committee Report mentions that
the producers of the films shall produce
their scripts and dialogues etec. before
shooting. May I know why they have
not been asked to submit them before
shooting?

Dr. Keskar: The Film Inquiry Com-
mitiee Report is not being implemented.
It is being examined. It is only when
some Act is passed which will permit
Government to ask film combpanies to
submit their scripts, dialogues etc. for
examination before shooting that we
can take the step.

Shri M. L. Dwivedi: What steps are
being taken by the Government to get
a better standard of morals so far as
the exhibition of films is concerned?

Mr. Speaker: It is all very vague.

Shri M. D. Joshi: May I know how
many of the films examined and re-
jected were foreign films?

Dr. Keskar: I would not be able to
tel! specifically, I think of the 22 films,
quite a large number are foreign films.

Shri A. C. Guha: May I know if the
Government have taken any steps so
that the censoring may be done before
the films are produced. i.e. when they
are in the story stage and the script is
supplied to the Board?

Dr. Keskar: That is one of the recom-
mendations of the Film Inquiry Com-
mittee and we are considering how this
can be implemented.

-
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Shri Dabhi: On what specific grounds
were the 22 films rejected?

Mr. Speaker: I think there must have
been different grounds. It is very
difficult to go into these details.

Shri Raghavaiah: May I know what
steps Government have taken to cen-
sor the exhibition of foreign films that
do not help the moral growth of our
people?

Dr. Keskar: We apply the same stan-
dard to foreign films or Indian films.
Our directive to the Board is to see
that films which lower the moral stan-
dards should not be allowed.

Shri S. C. Samanta: May I know
whether the Central Censor Board has
anything to do in recommending the
exchange of Indian films with foreign
films?

Dr, Keskar: The Board has exclusive-
ly the work of censoring the films and
it has no other function.

T.B. PATIENTS AMONG DISPLACED
PERSONS

*2190. Shri B, K. Das: Will the
Minister of Rehabilitation be pleased
to state the grants made for the treat-
ment of T. B. patients among dis-
placed persons during the last three

. years, 1949-50, 1950-51 and 1951-52?

The Minister of Rehabilitation (Shri
A. P. Jain): 1949-50, Rs. 5,00,000; 1950-
51, Rs. 9,25,913; 1951-52, Rs. 13,65,000.

Shri B. K. Das: May I know whether
these grants have been made to the
hospitals and sanatoria or to State
Governments?

Shri A. P. Jain: To the hospitals,
sometimes direct and sometimes
through the State Governments.
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Shri B, K. Das: May I know the total
number of beds that have been pro-
vided in the different hospitals special-
ly for T.B. refugee patients?

Shri A. P. Jain: 1950-51, 553; 1951-52,
608.

Shri B. K, Das: Has any arrange-
ment been made for their treatment
outside if they are not admitted into
the hospitals?

Shri A. P. Jain: In some cases, some
assistance is given.

Shri B. K. Das: May I know whe-
ther any estimate has been made of
the number of T.B. patients among the
refugees?

Shri A. P. Jain: We have not got any
figures.

Shri B. K. Das: Was there not an
estimate made by the T.B. Adviser of
the Government of India some time
ago?

Shri A. P. Jain: A very rough esti-
mate was made; it is not dependable.
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Shri A. C. Guha: May I know if it is
true that the number of applications for
admission to the hospitals is far in
excess of the number of beds available,
and if so, what arrangements Govern-

ment are going to make to increase the
number of beds?

Shri A. P. Jain: Sometimes it does
happen that the number of pending
applications is larger than the beds
available, We are making every effort
to increase the number of beds.
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Shri T. K. Chaudhuri: May I know
if the incidence of T.B. in the refugee
colonies is on the increase?

Shri A. P, Jain: I cannot say that;
maybe.

OLp AGE PENSIONS TO WORKERS

*2191. Shri M. R. Krishna: (a) Will
the Minister of Labour be pleased to
state whether any attempt has been
made to grant old age pensions to
workers in the factories and mills?

(b) If so, how many of them are
in receipt of such pensions and what
is the annual amount spent on this
by the private factories and mills ?

The Minister of Labour (Shri V. V.
Giri): (a) and (b). The Government
have not evolved an old age pension
scheme. However, they have enacted
the Employees’ Provident Funds Act,
1952, for instituting Contributory Pro-
vident Funds in factories. The Em-
ployees’ Provident Funds Act, 1952, ap-
plies to ali factories other than Gov-
ernment and local authorities employ-
ing 50 or more persons in textiles, iron
and steel. cement, engineering, paper,
and cigarette industries. The Central
Government can extend these provi-
sions to other industries employing less
than 50 persons in the above industries.
The employees’ and employers’ con-
tribution will be 61 per cent. of the
basic wages and dearness allowance of
the employees. The scheme is expected
to be finalised and brought into force
by 1st August 1952.
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The Government have no informa-
tion whether any private factories have
introduced any old age pension scheme
for their workers. Necessary informa-
tion is being collected and . will be
placed when available on the Table of
the House.

Shri M. R. Krishna: May I know whe-
ther there are still any States which
have not so far implemented this Em-
ployees’ Provident Funds Act?

Shri V. V, Giri: It is yet to be imple-
mented from 1st August.

Shri M. S. Gurupadaswamy: May I
know what are the reasons for not ex-
tending Provident fund facilities to
other industries which were not men-
tioned by the hon. Minister?

Shri V. V, Giri: Because they are not
yet powerfully developed industries.
it ofx Tw ;T G 38
g @Y g v Qifeas e & fou
N ag &= J1 F oI ?
Shri V. V. Giri: Not yet.

Shri Bansal: May I know if there is
any proposal to convert this scheme
into an old age cum insurance scheme?

Shri V. V_ Giri: No.
QUARANTINE ESTABLISHMENT AT
MANDAPAM
*2193. Shri Shivananjappa: Will the

Prime Minister be pleased to state

whether the Government of Ceylon are
running a quarantine establishment on
Indian soil, at Mandapam?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
Yes. The land for the Mandapam Camp
was originally acquired under the Land
Acquisition Act by the Government of
Madras for, and at the cost of, the Gov-
ernment of Ceylon. The Camp was
established on its present site in 1915.
Later, the Ceylon Government con-
structed buildings thereon on modern
lines. The Camp is accordingly owned
and managed by the Government of
Ceylon, and the arrangements are of
long standing.

Shri Shivananjappa: Are Govern-
ment aware that Indian nationals are
detained in the Mandapam Camp
under humiliating circumstances?

Shri Satish Chandra: There was some
complaint to that effect a few years
ago; but conditions have considerably
improved since then as a result of
Government of India’s intervention.
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Mr. Giri, when he visited the camp in
1948, reported to the Government of
India that the camp was being main=
tained at a high level of efficiency.

Kumari Annie Mascarene: May I
know whether the Indian Government
is running a quarantine establishment
at Talaimannar on the other side?

Shri Satish

Chandra: I require
notice.

HanprooMm CLOTH

*2194. Shri Damodara Menon: Will
the Minister of Commerce and Industry
be pleased to state:

(a) whether Government are aware
of the fact that over fifty lakhs worth
of handloom cloth is lying unsold in
the handloom establishments at
Cannanore and suburbs and that
several thousands of weavers have been
thrown out of work; and

(b) what steps do Government pro-
pose to take to find.markets for this
accumulated stock and to relieve the
unemployment of handloom weavers?

The Minister of Commerce and Indus-
try (Shri T. T. Krishnamachari): (a)
Yes. Government have been informed
of that before the number of weavers
thrown out of work is, however, esti-
mated to be about 10,000,

(b) The Government of Madras have
drawn up a Scheme to provide relief to
weavers inrcugh Co-operative Societies.

Shri Damodara Menon: Have the
Government of Madras approached the
Central Government for any help in
this matter?

Shri T. T. Krishnamachari: Specifi-
cally, no. But, constant correspondence
is going on between the Government
of Madras and the Ministry of Com-
merce arnd Industry, Government of
India in this regard.

Shri Damodara Menon: Are the Gov-
ernment of India prepared to help the

workers who have been thrown out of
job?

Shri T. T. Krishnamachari: It all
depends unon what is the nature of the
help that we can give. Such help as
we can give, we are always prepared
to give.

Shri M. D. Ramasami: May I know
whether the Government contemplate
formulating in the near fulure a com-
prchensive scheme for tackling the pro-
blem of handloom weavers and hand-
loom-cloth?
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Shri T. T. Krishnamachari: The
matter is under consideration.

Shri Raghabachari: May I know the
number of people thrown out of em-
ployment in Rayalaseema?

Shri T. T. Krishnamachari: I must
ask for notice.

Shri A. M, Thomas: May I know
whether the officer deputed by the Com-
merce Ministry has submitted his re-
port, and if so, what are his recom-
mendations, and whether Government
has taken any action on them?

Shri T. T. Krishnamachari: If the
hon. Member is referring to Malabar,
I think I have not sent any officer.

Shri Kelappan: Has Government any
scheme for the speedy disposal of this
accumulated stock?

Shri T. T. Krishnamachari: No, Sir.

Shri Sarangadhar Das: Is there any
likelihood of export of these accumulat-
ed stocks to foreign countries?

Shri T. T. Krishnamachari: We be-
lieve there is a likelihood.

Shri Raghabachari: Has any financial
help been granted to Madras State in
this connection?

Shri T. T. Krishnamachari: At the
moment, the Government of India have
not considered any scheme to grant any
financial help to the State as such. In
fact, no such proposal has been made.

Shri T. S. A. Chettiar: Have the
Madras Government consulted this Gov-
ernment over reserving certain kinds
of yarn for weaving by hand-loom
weavers alone?

Shri T. T. Krishnamachari: That hap-
pens to be one of the subjects which
is under correspondence. '

Shri R. K. Chaudhury: May I know
whether Government are taking any
steps to increase the quantity of yarn
in this country either by increasing the
output in the existing mills, or by the
establishment of new mills for that
purpose?

Shri T. T. Krishnamachari: The
present problem is to consume the yarn
that is manufactured. So the question
does not arise. .

INDIAN IMMIGRATION INTO CEYLON

*2195. Shri Damodara Menon: Will
the Prime Minister be pleased to state:

(a) whether there have been allega-
tions in Ceylon of illegal landings on a



2229 Oral Answers

large scale of Indian immigrants on the
North Western Coast of Ceylon; and

(b) whether there is any truth in
this allegation?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) and (b). There have
been allegations of large scale illicit
emigration from India to Ceylon. It is
true that in spite of the best efforts of
the Governments of the two countries
to check this, some illicit emigration
does take place. But the volume of
this emigration is nothing like what
come statements made in Ceylon might
suggest.

Shri Damodara Menon: Are Govern-
ment aware that these allegations are
now made with a view to prejudice the
claims of Indians who are now fighting
for citizenship rights?

Mr. Speaker: The hon. Member refers
tc the intention of the other Govern-
ment. How could it be replied here?

Shri Damodara Menon: What I want-
ed to ask was whether Government is

Mr. Speaker: Let him put any ques-
tion with regard to which this Govern-
ment can give information.

Shri Damodara Menon: My inten-
tion is to ask the Prime Minister whe-
ther there has been any official con-
tradiction of these exaggerated reports.

Shri Jawaharlal Nehru: I do not
think the hon. Member is right in sug-
gesting that these reports, though ex-
aggerated, have been made with a
particular purpose, because these were
made about one and a half to two years
ago when this question did not arise.

It may be said that this kind of, if I .

may say so, bogey is raised from time
to time there. That is a different mat-
ter. And we have gone into it, we
have had conferences together and
statements have been issued, because
illicit immigration does take place:
there is no doubt about it. The ques-
tion is of the quantum of it, and it is
our desire to stop it, which is as much
the Ceylon Government’s desire. We
do not want our people to go there in
that way. This has nothing to do with
that, because the question that has been
at present raised in Ceylon is in regard
to rights of nationality for people who
deserve them. because anybody who
goes from here cannot anyhow get that
right. Tt ic only persons who have been
there for generations, who, in fact. are
Ceylon nationals. who are concerned in
that trouble. Newcomers from here
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whether they go legally or illegally can
have no rights of that type.

Shri Damodara Menon: Only a month
ago, Sir, a report had been published
in Ceylon papers and wide publicity
was given to it. That is why I asked
whether Government have published
any contradiction.

Shri Jawaharlal Nehru: In what
press?

Mr. Speaker: In the Ceylon press.

Shri Jawaharlal Nehru: 1 do not
know what particular report the hon
Member is referring to, but this kinc
of thing comes out from time to time
there, like an eruption.

Kumari Annie Mascarene: May I
know whether Government keeps a
census of the people crossing over to
the other side?

Mr. Speaker: There is no question,
since it has gone on illegally.

Shri Badshah Gupta: May I know,
Sir, what is it in particular that attracts
these illegal immigrants?

Shri Raghavaiah: May I know whe-
ther Government is aware of the in-
crease of unemployment in this coun-
try which is resulting in the constant
emigration of Indians?

Mr. Speaker: I think we are going
into arguments.

Shri M. S. Gurupadaswamy: May I
know whether the hon. Prime Minister
is aware that the so-called illegal emi-
grants who are now going to Ceylon
are relatives of Indians who are stay-
ing here?

Shri Jawaharlal Nehru: You mean
these people who are going? I have no
notion at all; probably not. Some of
them might be, normally not.

Shri Venktaraman: May I ask from
which part of the country do these
people go—south, north, east or west?

Shri Jawaharlal Nehru: Without any
exact information, I can say with
some certainty, that they go from the
south.

Shri Venktaraman: [ it a fact that for
a long time between the southern part
of India and Ceylon there has been
intercourse and relationships between
parties, and that casual visits are so
much prohibited that they have to re-
sort to illegal emigration?

Mr. Speaker: I think this is nothing
but arguing.
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BLACK-MARKETEERS

*2196. Shri Dhusiya: Will the Minis-
«er of Commerce and Industry be pleas-
2d to state:

(a) how many black-marketeers were
arrested in Delhi during the years 1950
and 1951; and

(b) how many of them were prose-
cuted and sentenced?

The Minister of Commerce and
Industry (Shri T, T. Krishnamachari):
(a) and (b). A statement is laid on
the Table of the House. [See Appen-
1ix X, annexure No. 41]

Shri Dhusiya: May I know, Sir, if
among these arrests there was any per-
son belonging to any political organi-
sation or any mill owner?

Shri T. T. Krishnamachari: I must
confess that when this list was com-
piled, that idea did not occur to me.
Besides, the list that has been fur-
nished to the hon. Member relates to
enactments for which my Ministry is
not responsible. It is a comprehensive
list. I am sorry I cannot give details
in regard to the character or employ-
ment or political proclovities of the
persons who have been charge-sheeted
and convicted.

Shri K. K. Basu: Have any of these
blackmarketeers been detained under
the Preventive Detention Act?

Shri T. T. Krishnamachari: The ques-
tion, unfortunately, relates to those
people who are prosecuted and con-
victed. It does not include detentions.

Shri Jangde: May I know how many
were cloth merchants?

Shri T. T. Krishnamachari: I can
only say from the categories of prose-
cutions:

(1) Delhi Cloth Dealers Licensing
Order: No. of persons arrested
—52; No. of persons prose-
cuted—51; number convicted
—28.

(2) Cotton Textile Control Order:
102 arrested, 100 prosecuted,
48 convicted,

(3) Yarn Dealers Licensing Order:
Three were arrested, three

were prosecuted, three were

convicted.

(4) Cotton Textile Control of
Movement Order: 54 arrested,
53 prosecuted. 34 convicted.
That is for 1950.

I should like to give some figures...
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Mr. Speaker: Is it not contained in
the statement?

Shri T. T, Krishnamachari: They are
all in the statement.

Shri Radha Raman: What is the
maximum amount of fine or imprison-
ment for a blackmarketeer in this
connection?

Shri T. T. Krishnamachari: I am
sorry, Sir, the figures are not in the
statement.

Lok SEwA SANGH

*2198. Shri Balmiki: Will the Minis-
ter of Planning be pleased to state:

(a) the steps Government have taken
or propose to take for the establish-
ment of Lok Seva Sangh referred to
in the Draft Five Year Plan; and

(b) whether a scheme embodying the
constitution, objects, functions etc. of
the proposed Sangh has been drawn up
and circulated?

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a)
and (b). Proposals for public co-opera-
tion in national development and the
formation of the Bharat Sevak Sangh
were outlined in a pamphlet published
recently by the Planning Commission.
It is proposed to constitute in the near
future a National Advisory Committee
on Public Co-operation.

=t FEHET: T ATEEE ST
FAS &7 FAOT TG 5 T SF Jawi
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A T T I JaFt T FTO
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W TV T ® TEEHS HY qIh
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sft wEHEY: |7 G WA
FT oo @ F @ §9 F e
I S w1 e e s & oar
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Shri K. K. Basu: Arising out of the
answer givem by the hon. the Ministeér,
may I know whether it also includes
those who give their qualified critical
support to the scheme?

Shri Nanda: As long as there is any
constructive aspect. they are welcome.

sfes waEa avar 99 & fodq of
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(7) ¥ g s g 5 o oA
A 1w giauren & 9 AT
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(7) #1 & 9T M FERA T
foar smar & ?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) The Association is free to purchase
cotton for its spinning centres in any
manner it likes, whether by *“direct
contract” or otherwise, provided it
takes out a ‘C’ class licence, which is
granted freely on application.

(b) Yes, provided the Association
possess a ‘C’ class licence.

(c) On certain occasions last year
the Association brought to the notice
of the Government the difficulties in
transporting cotton and necessary as-
fjstance was rendered to the Associa-
ion.

(d) No excise duty is levied on khadi.

Shri Jangde: May I know whether
it is a fact that the Provincial Gov-
ernments, particularly the Delhi State
Government have imposed sales tax on
genuine khadi?

Shri T. T, Krishnamachari: I shall
get a verification of that statement
made.

Shri Jangde: May I know whether
the Central Government have placed
for sale Khadi in the Central Cottage
Industries Emporium in various parts
of India and abroad?

Shri T. T. Krishnamachari: I do not
think the Central Government has
placed Khadi for sale in various parts
ot India

Shri Jangde: Some days ago, the hon.
the Minister had stated that the Gov-
ernment is meeting one-third of its
requirements by purchasing handloom
cloth, May I know what is the pro-
portion of the Khadi in it, and the
amount spent so far in such purchases?

Shri T. T. Krishnamachari: I am
accused of having made a very precise
statement, which I must plead that I
am not guilty of. I only referred to a
circular issued by my hon. colleague
the Minister for Works, Housing and
Supply indicating that a certain pre-
ference will be shown for {ndlgenous
articles. hand-loom and khadi also be-
ing amongst them.
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Shri Jangde: Has the Government
calculated as to what would be the
excess sum over and above the sum
spent on mill cloth, if the government
proposes to meet all its requirements by
purchasing khadi only?

Shri T. T, Krishnamachari: There is
no ground for the presumptions be-
hind that question.

Seth Govind Das: May I know the
difficulty which the Government feel
in purchasing khadi instead of mill
cloth?

Shri T. T. Krishnamachari: I have
not suggested, Sir. that there is any
difficulty. Actually my hon. colleague
who is really in charge of purchases
has made a special effort in this direc-
tion by asking his purchasing officers
to give special preference even in the
matter of price to articles made in this
country. hand-loom and khadi also
being amongst fthem.

oY AATE . H g7 T fFoaE
IR0Q FT WY ¥ZA 300 F ATH IAT
g faar sma
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The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a) and
(b). The hon. Member is presumably
referring to the suspension of word on
Power House No. 2 and works connect-
ed therewith viz., the Subsidiary Dam
and the Power Channel. If so, I would
refer him to the reply given to Starred
Question No. 612 by Dr. Natabar Pan-
dey on the 9th June 1952. A copy
of the press note, that was issued in
January last, explaining the full cir-
cumstances under which priorities for
the project were revised is placed on
ther Table of the House. [See Appen-
dix X, annexure No. 42]
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The Minister of Planning and Irri-
gation and Power (Shri Nanda): The
rise in the cost of the Hirakud Dam

Project is due to the following rea-
50ns :

(i) increased scope of the Project
i.e. increased annual irriga-
tion from 10'85 lakhs acres to
19:25 lakhs acres;

(ii) increase in the area of land ac-
quired in the reservoir area
and increase in the cost of
compensation {for houses.
tanks, wells etc, which will
get submerged;

(iii) increased cost of machinery
imported from abroad as a
result of the devaluation of the
rupee and the general rise in
prices;

(iv) increase in the length and cost
of transmission lines;

(v) Rise in wages of labour at

Hirakud.
N SR AT gz Hw As 2
S EOET AITAT FATE FY TE T wHY

S F7 S gog sty Fw oo
779  (index number) 303 4r
W IH T GFS FT FE S
¥o FUT SATT AT A7, 9777 o9 9
& T 77 33 ¥ You aw afiuw-
T AT g A T FROr § R srmT
Yo FAS ¥ T HT <% FAT 1 T
g s f& wra, e @R aEe
g°?

Shri Nanda: I am prepared to give
the details of the increase, which has

occurred due to the various reasons

given in the reply to the main ques-
tion.
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The cost of acquisition of land, houses
ctc. was originally estimated to be
Rs. 5 crores nearly; the revised esti-
mate now stands at Rs. 115 crores, re-
sulting in an increase of about Rs. 65
crores,

The increase in
about Rs. 5 crores.

labour costs is

The increase in the cost of machinery
due to devaluation is about Rs. 25
crores.

The increased scope of the project—
this is an element which deserves to
be considered, and as was stated in the
main reply. the acreage under irriga-
tion has been very much extended—ac-
counts for about Rs. 12 crores.

The increase in the cost of transmis-
sion lines is Rs. 9:6 crores.

There are some other small increases

also, so that the total increase is Rs.
44-3 crores.

ft AR FT F A GFAT E
fF rge A F1 R FS FT AT
FAIE AT AT § 99§ Seer &Y
fa=re & amael &7 & @9 § av e
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¥ fvdr & 7 qfvada #T & ¥
T FT EIANT FEY g1aT § 7

Mr. Speaker: The hon. member is °

entering into an argument. If the hon.
Minister wants to give an explanation,
1 have no objection,

Shri Sarangadhar Das: May I know
when the reports of the two committees
that went into the examination of the
Hirakud project will be placed on the
Table of the House?

Shri Nanda: I am not quite aware
whether the last two reports have not
been placed before the House.

=Y qi% : T 9% 99 & f5 IEew-
Az AT AR UFS FIS AT FT TA

frar mr &, o afz @i, a7 39 A

T T vy frawt & 7

Shri Nanda: Recently, a Control
Rard has been constituted, and it has

started functioning. I do not think
there are any non-officials in that.
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Shri Syamnandan Sahaya: Has any
attempt been made by the Government
to consider comparatively the increase
in the estimates of the project due to
the increase in the labour costs and
machinery,—other than that due to the
acquisition of land—with the increasc
in the case of the other irrigation pro-
jects, such as the Damodar Valley Pro-
ject etc. which have Jjust been men-
tioned?

Shri Nanda: That scrutiny is in pro-
gress.

-

S SAEE ;o a8 A9 S fwogA
gonfaax 1 for § iz fgar AT §
f& ag za fivgs Q9T F 347 WA
7 3o feaar a=f sqar 9.7 6T E
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Shri Nanda: Sir, recently the figures
have been revised.

REHABILITATION IN BANARAS AND
JAUNPUR

*2201-A Shri Ganpati Ram: Wil] the
Minister of Rehabilitation be pieased
to state the contribution that the Gov-
ernment of India have made for th:
construction of colonies. shelters and
quarters for displaced persons in
Banaras and Jaunpur separately?

The Minister of Rehabilitation (Shri
A. P. Jain): No loans have been ad-
vanced by the Government of India for
the construction of shelters and quar-
ters ete. for displaced persons in
Banaras and Jaunpur. Allotments are
made to the State Governments for
their housing schemes. From the in-
formation received from the Govern-
ment of U.P., an expenditure of Rs
2,85.000 has been incurred for the con-
struction of 100 shops-cum-residences in
the District of Banaras. No expendi-
ture has been incurred in the District
of Jaunpur.

‘AwaAz’

*2202. Giani G. S. Musafir: Will the
Minister of Information and Broadcast-
ing be pleased to state:

(a) whether it is a fact that about
~me third of the cooies of Ame-, tho
Urdu Edition of ‘“the Indian Listener,”
artz1 bought by the people of Pakistan:
an

(b) if so. what programme the A.T.R.
presents to them to improve the Indo-
Pakistan relations?



2239 Oral Answers

The Minister of Information and
Broad Casting (Dr. Keskar): (a) No,
Sir. i

(b) No programme specifically direct-
ed to listeners in Pakistan is being
broadcast by All India Radio.

51 qRo THo AL : FT AWHI
HAY wgea ¥ & g oA g@war g &
“mam’, “fegad” i ‘arwr’ &
afqar aow aidr st § 7

Dr. Keskar: Sir, we will have to find
that out.

WELFARE SCHEMES

#2203. Shri Ganpati Ram: Will the
Minister of Labour be pleased to
state:

(a) whether it is a fact that an
amount of several lakhs of rupees has
been allocated for labour welfare
schemes under the Five Year Plan;

(b) if so, how many schemes are to
be materialised through such aid. and

(c) whether the State Governments
have contributed any thing more for
the same?

The Minisier of Labour (Shri V. V.
Giri): (a) Planning Commission has
recommended a provision of and

(b) Rs. 385 lakhs for the schemes
mentioned in the statement which is
laid down on the Table of the House.
1Sce Appendix X, annexure No. 43.]

(¢) The Central and State Govern-
ments share the expenditure on the
technical  .and vocational training
schcme for adult civilians. On  the
other schemes now in operation, the
Central Government incurs the entirc
expenditure.

Shri Ganpati Ram: May I know, Sir,
what are the centres where such
schemes will be worked, especially in
Uttar Pradesh?

Shri V. V. Giri: There are 62 cen-
tres. I have not got information here
about Uttar Pradesh.

Shri Ganpati Ram: May I know, Sir,
which sort of schemes .wxll be given
priority for implementation?

Shri V. V. Giri: There is detailed
jnformation which I shall read out for
the benefit of the House and the hon.
member.
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Scheme No. I, was started in 1950,
‘The main objects of the scheme are to
ensure a steady supply of skilled
worgers tor the country’s industries,
to raise the quality and quantity of
prouuction by the systematic training
ot warkers, to reduce unemployment
amo:ng educated young persons by
equipping them for suitable industrial
employment. The scheane impart train-
ing in 32 vocational and 32 technical
trades at 63 training institutes. It pro-
vides for 10,000 seats, 7,500 in techni-
cal trades and 2,500 in vocational
trades. The non-recurring expendi-
ture on 1nachinery equipment, con-
struction of building etc. required for
the purpose of training is to be borne
entirely by the Government of India.
The recurring expenditure is to be
snared between the Central and State
Government in the proportion of 60 to
10, excepi the expenditure on direc-
ltional and inspectional stafi and on

“trade testing.

Scheme No. II. The scheme is in-
tended to make_good the deficiency in
respect of precision tools and to re-
place the existing worn-out tools and
machinery. The scheme is to be fin-
anced by the Government of India
in its entirety.

Scheme No. III, The existing training
centres are housed in military hut-
ments., The scheme provides for the
canstruction of new buildings for
housing the training centres.

Scheme No. IV. The scheme is in-
tended to provide training for alter-
native employment for those who may
be retrenched as a result of rationali-
sation. Details of the scheme are to
be worked out.

Scheme No. V. The main objects of
the scheme are to improve the efficiency
of instructors #mployed in Central and
State Government institutions as well
as private institutions and establish-
ments by giving them a course in the-
oretical and practical instructions in
the respective trades and in the art of
teaching, to train new hands to meet
the needs of existing institutions and
to provide refresher courses for instruc-
tors with a view to ensuring that they
arc always up-to-date and conversant
with the latest methods of production
and trade.

Shri Ganpati Ram: May I know. Sir,
what are the specific circumstances
under which the implementation of the
schemes is given priority?

Shri V. V. Giri: According to the
nature and the circumstances of the
matter.
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SMOKE ABRSORBING CHIMNEYS

+2204. Giani G. S. Musafir: Will the
Minister of Works, Housing and Supply
be pleased to state:

(a) whether it is a fact that one
gentleman has invented smoke absorb-
ing chimneys and that the same have
been fitted in the new residential
quarters for M.P.’s; and

(b) whether it is a fact that the same
gentleman has offered his services to
the Government to produce power
engines to be run by natural energy?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a) A
local firm of furnishers has manufac-
tured a new type of oven, which burns
coal, coke and char-coal and if used
properly, it keeps the room practically
smoke free, during the process of igni-
tion, This type of oven has been .n-
stalled in the new flats for M.Ps.
Actually it is the process and the ar-
rangement in the chullah that prevents
the smoke from going into the room in
the initial process of burning.

(b) Government are not aware of
any such offer, except one which was
received sometime back by the Coun-
cil of Scientific and Industrial Re-
search. from a gentleman who claimed
that Petrol Engines could be run on
water alone. Detailed investigation of
this claim has shown that it is un-
workable,

ey 1yl - el o2 (S
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| Giani G. S. Musafir: How many per-
sons have sent letters to the Govern-
ment claiming such inventions, during
the last one year?]

gk et fag: @ Geew &Y
%zifezw (fantastic) dSme &7
759 (claim) Y aitw § 7= fram

ANTI-FOREIGN Rrors 1N CAIRO

*2205. Shri FI. N. Mukerjee: Will the
Prime Minister be pleased to state:

(a) whether Government lodged a
protest with the Government of Egypt
in regard to the anti-foreign riots
which took place at Cairo on January
26, 1952; and
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(b). whether any notes were sent to
any other Governments before the said
Cairo incidents with regard to the
activities of the British forces in Egypt?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) No.

(b) No.

qfrawt oife@™ & gaATE
*¥Q0%. o1 ARWET: T AN

(%) @ 78 @7 & FF arfee
THTT qfgEdr difeeE § 0 @R
i ghea ifmt # feg Ae &
fod A ad & ; a

(@) =9 TF=9 § 9d &

Y T AT Wr g ?

The Parliamentary - Secretary to the
Prime Minister (Shri Satish Chandra):
(a) The Government of India are not
aware of any notification issued by the
Government of Pakistan under which
the Harijans are not to be classified as
Hindus. The Government of Pakistan.
however, recognize Harijan sweepers
as ‘Achhuts’ who are treated as being
distinct from caste Hindus.

(b) Does not arise in view of answer
to (a) above.

=T eI . 97 9 99 & fF I
IR afemm@ & @ § FEwET |
qifFeT & F2 T & 79T fRAT § ik
T A g & ?

=t @ W% R =W § a8 ey
g 5 & oz fag 781 & 1 S &Y s
faamr & @& & 1 3w fag 76 &
B A T FE §

=T ¥y T ¥ gfem T
(sweeper) SV @F S al WG
#F &, 9 ¥ A, am, o=, T A9 g
qT &, 99 Y 9IeE 3= 97§ aR
T ¥ P W AE ART A I3y §
ar fex feet 398 & 99 F7 ST 4wy
ST &1 AL |qTEAT, I TG AT AR
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% 9 § ag & ferargse amfte
W AE g, A ST W A ¥ oA F
T IS agi w9 femr s g
MA@ IErag F TR g?

=T To dVo F9: THT TE A @
1
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‘Mr. Speaker: He can invite the atten-

tion of the hom. Member to such a
thing.

Jal'l3

WRITTEN ANSWERS TO QUESTIONS

TRADE AGREEMENTS

*2178. Shri Velayudhan: Wwill the
Minister of Commerce and Industry
be pleased to state the countries with
whom India had trade agreements and
who wanted to renew the same as
the term has ended?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
A statement is laid on the Table of
the House of the countries with which
India has Trade Agreements. [See
Appendix X, annexure No. 44].

LICENSING OF INDUSTRIES

*2179. Shri Velayudhan: Will the
Minister of Commerce and dustry
be pleased to state:

(a) whether Government have
taken steps to license the industries
according to the Industries (Develop-
ment and Regulation) Act passed by
Parliament in 1951; and

(b) if so, what progress has been
made in this direction?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(2) Government have issued the
Registration and Licensing of Indus-
trial Undertakings Rules, 1952, which
prescribe inter alia, the procedure to
be followed in the licensing of new
industrial undertakings. A copy of
{hese rules was laid on the Table of
the House on the 21st July, 1952.

(b) Applications for the licensing of
industrial undertakings under the new
procedure have not yet been received.
When they are received, they will be
dealt with in accordance with the pro-
cedure laid down in the rules.
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INDIAN MILITARY MISSION

*2181. Shri Velayudhan: Will the
Prime Minister be pleased to state
the composition of the Indian Military
Mission sent to Nepal?

The Prime Minister (Shri Jawaharlal
Nehru): The Military Mission, which
is led by Major General Y. S. Paranjpe.
consists of 20 officers, 17 JCOs, 45
Havildars, 6 Naiks and 50 other ranks.

SUSPENSION OF THE DIRECTOR GENERAL,
ALL INDIA Rabpio

*2185. Dr. M. M. Das: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that recently
the Director General of All India
Radio was suspended from service
and an enquiry was ordered to in-
vestigate into some allegations made
against him:

(b) if so, the nature of the allega-
tions;

(¢) whether a prime facie case was
established against him; and

(d) the personnel carrying out the
investigations?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes.

(b) to (d). As the inquiry in con-
nection with the case is not yet con-
cluded. it is not in public interest to
make known details of the case.

PASSPORT SYSTEM

*2192. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Prime Minister
be pleased to state whether the Gov-
vernment of .Pakistan are still in
communication with the Government
of India on the subject of introduc-

tion of Passport System between
India and Pakistan?
(b) Do the conditions prevailing

allow introduction of ordinary pass-
port system or will there be some
special conditions attached to the
passport issued?

(c) What has been the (human)
trafic between East Pakistan and
India during the months from January
to May 19527

The Prime Minister (Shri Jawaharlal
Nehru): (a) Yes.

(b) As has been explained previously
on the floor of the House, any one
with an international passport can
use it. But it is also intended to
have separate passports—cheaper and
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less complicated—for travel between
India and Pakistan only.

(c) During the period, approximately
7,31,700 Hindus and 3,79,000 Muslims
travelled, mostly by rail, from East
Pakistan to India, while about 8,72,000
Hindus and 4.24,000 Muslims travelled
in the opposite direction. The figures
gciven do not indicate the number of
individuals who travelled in either
direction as many of them travelled
repeatedly between the two countries.

DRINKING WATER FOR TOWNSHIPS FOR
DisPLACED PERSONS

*2197. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Rehabilitation be pleased to state
whether it is a fact that there is no
satisfactory arrangement for drinking
water in the townships of Kalkaji,
Kilokri and Jungpura?

. (b) What steps have Government
taken to provide them with drinking
water?

(c) What is the cost of the scheme
and when is it likely to be completed?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) Interim arrangements
for supplying drinking water to the
residents of Kalkaji. Kilokri and
Jangpura have been made. In Kalkaji
and Kilokri wells and handpumps have
been provided. In Jangpura pipe
water supply is available.

(b) A reservoir has almost been
completed and Headworks at Okhla are
in the process of construction. After
the combletion of these works and pipe
lines. all these colonies will be served
with filtered water.

(c) The total cost of the scheme is
Rs. 551 lacs divided into three stages.
The first stage is expected to be com-
pleted by the end of the current
financial year.

FRENCH SETTLEMENTS IN INDIA

*2207. Shri A. M. Thomas: Will the
Prime Minister be pleased to state:

(a) has the French Government pro-
tested to the Government of India
about the release of the report of the
neutral observers on conditions in the
French settlements in India; and

(b) if so, the reasons for the same?
The Prime Minister (Shri Jawaharlal
Nehru: (a) Yes.

(b) The ground stated was that our
action was unilateral, unfair and dis-
criminatory. It was pointed out on
behalf of the Government of India

189 PSD.
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that certain parts of the report of
neutral observers had previously been
published by the French Foreign
Office and had been commented upon
by the London Times newspaper. It
was after this that a copy of the report
was given to the Indian Ambassador
in Paris.

FLooD AND EARTHQUAKE VICTIMS IN
MisaMI AND ABOR HiLLs

*2208. Shri Gohain: Will the Prime
Minister be pleased to state:

(a) what amount of maney has been
sanctioned for the relief of the flood
and earthquake victims in the Mishmi
and Abor Hills Districts of the North
East Frontier Agency since August,
1950; and

(b) what amount has been apportion-
ed for the current year and what
amount has so far been spent there-
of for the relief of the tribal people
in the recent floods?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) Rs. 9.84,947, including Rs. 3.84.947
contributed by the Governor’s Assam
Earthquake Relief Fund.

(b) A budget provision of
Rs. 10.00.000 has been made for the
current financial year for relief pur-
poses. Information as to the amount
so far spent will be collected and
placed on the Table of the House in
due course.

Di1SPLACED PERSONS IN MANIPUR

*2209. Shri Rishang Keishing: Will
the Minister of Rehabilitation be pleas-
ad to state:

(a) the number of displaced persons
who have been settled in Manipur;

(b) how much land has been allotted
to the displaced persons; and

(c) the quota of displaced persons
to be rehabilitated in Manipur?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) to (¢). The informa-
tion is being collected and will be laid
on the Table of the House in due
course.

Raw FiLm

*2210. Shri K. G. Deshmukh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the approximate consumption
of raw fillm in India per year;

(b) how much of it is consumed
for the production of motion pictures,
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(c) whether there is any scheme
to establish a factory for the produc-
tion of raw film, in the State of
Madras; and

(d) If sp, whether the preliminary
survey has been made in this con-
nection?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) 200 million feet.

(b) We have no precise information.
(c) No, Sir.

(d) Does not arise.
DEMOLITION OF HOUSES

*2211. Sardar Hukam Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that 72
houses on the Western side of Upper
Ridge Road, opposite Durgah Pir
Rattan Nath Jhandewala in Delhi,
vixgesge demolished on the 17th May,

(b) how many of these
were pacca built;

houses

(c) what was the estimated cost ot
the houses demolished; and

(d) where those who were living in
these houses have been accommodated
after displacement?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
71, not 72, houses were in fact
demolished. They were demolished
after due notice had been given to the
displaced persons who were occupying
them, and after they had agreed to
move out, appreciating the reasons
that necessitated the demolition of
these houses.

(b) All were Kacha except two,
which were semi pakka.

(c) The cost is not known but it
could not have been much.

(d) 68 families were accommodated
in Tehar Colony, Tilak Nagar and 3
who had not occupied the premises
before 15th August 1950, were allotted
plots in Ramesh Nagar.

SaLT

#2212, Shri M. L. Agrawal: Will the
Minister of Production be pleased to
state:

(a) what has been the total pro-
duction of Salt in India during the
years 1950-1951 and 1951-1952;
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(b) the different
and their sources;

varieties of Salt

(c) whether .any quantity of Salt
has been exported during these years;

(d) if so, what and to which coun-
try and of what variety in either of
the years;

(e) what quantity of Salt is re-
quired for annual consumption In
(i) India,

(ii) Uttar Pradesh;

(f) the restrictions, if any, on the
import in Uttar Pradesh of Salt of the
above varieties from their source;

(g) the quota of Salt of each variety
allotted to Uttar Pradesh during the
above years; and

(h) whether self-sufficiency has
been attained in Salt?

The Minister of Production (Shri
K. C. Reddy): (a) 710 and 762 lakh
maunds respectively.

(b) A statement showing the differ-
ent varieties of Salt and their sources
is laid onr the Table of the House.
[See Appendix X, annexure 45.]

(c) Yes.

(d) The export of sea salt to Japan
amounted to 4.92,000 maunds and
14.75.000 maunds respectively during
these years, while its export to East
Pakistan was 26,10,000 maunds and
6.56.000 maunds. There were no
other exports.

(e) (i) About 713 lakh maunds.
(ii) About 100 lakh maunds.

(f) Under the provisions of the
United Provinces Salt Control Order.
1947, only nominees of the U.P. Gov-
ernment can import salt into the
State.

(g) A statement showing the quota
of salt of each variety allotted to
Uttar Pradesh is laid on the Table of
the House. {See Appendix X,
annexure No. 45].

(h) Yes.
PARLIAMENTARY WING OF THE PRESS

*2213. Shri M. L. Dwivedi: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether the enlargement of the
Parliamentary Wing of the Press has
been completed;
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(b) if so, whether the Wing is equip-
ped to do Parliamentary work with
the speed, efficiency and magnitude re-
quired; and

(¢c) whether the Wing has been
equipped to cope with the Hindi or
Rashtrabhasha work in accordance
with the needs of both the Houses of
Parliament?

The Minister of Works, Housing and
Supply (Saydar Swaran Singh): (a)
Extension of the New Delhi Press
Building for accommodating the
Parliamentary Wing is in hand; con-
struction work of the building is pro-
gressing and is likely to be completed
by the end of July.

(b) Does not arise.

(c) It is proposed to equip the Wing
in such a manner as to be able to
cope with the requirements of Hindi
Printing.

A.IR. HINDI DEVELOPMENT

*2213-A. Shri M. L. Dwivedi: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether the A.I.LR. has prepared
a vocabulary in Hindi in pursuance of
the policy to achieve uniformity of
approach in the language content and
development thereof;

(b) the achievement of the Central
Hindi Advisory Committee for Broad-
casting;

(c) the views of leading editors of
Hindi Newspapers together with the
names of papers being edited by them
in connection with the preparation of
a vocabulary of suitable Hindi words
for various terms most commonly used
in Government offices and press, etc.,
drawn by the Departmental Committee
consisting of the heads of the Hindi sec-
tions in the AIll India Radio, Press
Information Bureau and Publications
Division; and

(d) whether Government propose to
lay on the Table of the House a copy
each of the reports of the Central
Hindi Advisory Committee and the
Departmental Committee as well as a
copy of the vocabulary drawn up by
them?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) No.
Sir.

(b) There is mno Central Hindi
Advisory Committee for Broadcast-
ing. The Hindi Advisory Committee
of Information and Broadcasting
Ministry deals with problems relating
to the use of Hindi by all the media
units of the Ministry including All
India Radio. The Committee has met
twice and given valuable suggestion.

(c) Views were not invited. Editors
were requested to state equivalents in
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their own languages for the English
words referred to them.

(d) These Committees were not
required to submit reports. The
Departmental Committee was required
to prepare a vocabulary of about a
thousand Hindi words which were in
current use relating to politics,
administration etec. A copy of the
vocabulary prepared by the Depart-
mental Committee will be placed on
the Table of the House.

COTTAGE INDUSTRIES

*2215. Shri Hem Raj: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government sent any
officers to outside countries for the
study of cottage industries that can
suitably be organised in India;

(b) if so, how many and to what
countries;

(c) whether they have submitted any
reports;

(d) which of the cottage industries
have they found suitable for being
organised for the villages in different
States of India;

(e) whether Government have for-
mulated any scheme on their report;
and

(f) if so. how it is going to imple-
ment it in different States?

The Deputy Minister of Commerce
and Industry (Shri D. P. Karmarkar):
(a) Yes, Sir.

(b) One officer was sent to Japan.
(c) Yes, Sir.

(d) A list of such
given in the Report.

industries is

(e) No, Sir.
(f) Does not arise.
TR & a= 7=
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() afz &, dq S°Iwr wiw W
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The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) and (c¢). Enquiries made from
the Madhya Bharat Government reveal
that the mills closed down due to
non-settlement of some dispute
between the employer and the Labour
Union on the question of retrench-
ment and that attempts are being
made to refer the matter to arbitra-
tion.

D. V. C

*221%. Shri A. C. Guha: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the total amount so far spent for
the Rehabilitation, Land Acquisition
and Soil Conservation Department of
the Damodar Valley Corporation; and

(b) the present monthly pay-bill of
the Department?

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a)
and (b). The information is being
collected from the Damodar Valley
Corporation and will be laid on the
Table of the House as soon as possible.

DunrLor RUBBER FACTORY

*2218. Shri K. C. Sodhia: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total output of the Dunlop
Rubber Factory during 1951-52;

(b) the total export of their output;

(c) how many Indians are on their
superior staff;

(d) whether there are any other
Rubber companies working in India
and if so, their names and the capital
invested; and

(e) how much of Indian rubber is
purchased by Dunlop and Co., and at
what rate?

The Minister of Commerce - and
Industry (Shri T. T. Krishnamachari):
(a) and (b). Precise information is
not readily available.

(c) Forty one Officers drawing a
salary of Rs. 1,000 and above per
mensem.

(d) A statement giving the names
of important Rubber manufacturing
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firms and the capital invested in each
is placed on the Table of the House.
[See Appendix X, annexure No. 46.]

(e) 8,470 tons during March, 1951
to April, 1952 at controlled rates fixed
by Government.

SALT

*2219. Shri Sinhasan Singh: Will the
Minister of Production be pleased to
state:

(a) the retail price of salt per seer
when salt excise duty was being
levied and what is the corresponding
price these days when the excise duty
has been removed; and

(b) why there 1is restriction on
movement of salt inspite of self-suffi-
ciency?

The Minister of Production (Shri
K. C. Reddy): (a) a statement is laid on
the Table of the House. [See Appen-
dix X. annexure No. 47.]1

(b) The movement of salt frem pro-
ducnig areas to the consuming areas
has to be regulated as the transport
position is not yet quite adequate.
Some -of the State Governments have
appointed their own nominees to im-
port salt into their States as a safe-
guard against some traders creating
artificial scarcity.

REHABILITATION GRANT TO ORISSA

+2220. Shri Sanganna: Will the
Minister of Rehabilitation be pleased
to state:

(a) the number of displaced persons
colonies and the population thereof in
the State of Orissa;

(b) the total grants in aid given to
the State of Orissa during the last
three years (1949-50, 1950-51 and 1951-
52) for rehabilitation of displaced per-
sons;

(c) whether all the displaced per-
<nons colonies in the State of Orissa
have become self-sufficient; and

(d) if so, whether Governmental aid
has been withheld and cash loans, if
any, given to them have been recover-
ed in full or in part?

The Minister of Rehabilitation (Shri
A. P, Jain): (a) Colonies 45.

Population 7,581.

(b) 1949-50 Rs. 39,000.
1950-51 Rs. 54,54,000.

1951-52 Rs. 11.35.000.



225 & Written Answers

In addition Rs. 38 lakhs were given
as loans.

(¢) Three colonies have so far be-
come self-sufficient.

(d) No further assistance is required
by the three colonies which have be-
come self-sufficient. No part of the
loans has yet beern: recovered as instal-
ments are not yet due.

New PROJECTS IN ORISSA

*2221. Shri Sanganna: Will the
0} paseald =2q Suiumeld JO JIISIUIN
state:

(a) whether there are any proposals
submitted by the Government of Orissa
for construction of new projects which
are under the consideration of the
Union Government;

(b) if so. what and where they are;
and

(c) if the answer to part (a) above
be in the negative, whether the Gov-
ernment of Orissa has been asked to
submit any fresh proposals?

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): (a) No.

(b) Does not arise.
(c) Does not arise.

AGREEMENTS AND PACTS

*2221-A. Shri Raghavaiah: Will the
Prime Minister be pleased to state:

(a) what steps are taken to make
copies of Agreements entered into or
Pacts made by the Government of
India with other Governments since
15th August. 1947, available to Mem-
bers of Parliament; and !

(b) whether Government have con-
sidered the desirability of placing
copies of such documents in the
Library of the House?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) and (b). Some of these agree-
ments and pacts have been laid on the
Table of the House from time to time.
Government will gladly place copies
of such documents in the library of
the House and instructions to this
effect will be issued to all the Minis-
tries concerned.

AssISTANCE TO EDuUcATIONAL
INSTITUTIONS

*2222. Shri Jethalal Joshi: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether the Government of
India have given any financial assis-
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tance to the educational institutions
disrupted from Pakistan;

(b) if so, what are these institutions
and what is the amount given to each;

(c) whether this assistance is in
lieu of the compensation or as a reha-
bilitation assistance; and

(d) the points taken into considera-
tion in dealing with requests for such
assistance

The Minister of Rehabilitation (Shri
A. P. Jain): (a) Yes.

(b) A statement (I) is laid on the
Table of the House. [See Appendix
X. annexure No. 48].

(c) These amounts have been given
as grants to assist the institutions to
establish themselves in India, but it is
always open to Government to take
these grants into account when the
question of compensation comes up.

(d) The points which are generally
taken into account in deciding the
case of a disrupted Educational Insti-
tution for a grant-in-aid, are indicated
in the statement (II) a copy of which
is laid on the Table of the House.
[See Appedix X, annexure No. 48.]

OI1L REFINERIES

*2223. Shri H. N. Mukerjee: Will the
Minister of Production be pleased to
refer to the terms and assurances
given to British and American firms
for working oil refineries at Bombay
as published in the Press Notes and
state whether there has since been
any departure .-from Government’s
policy regarding foreign capital as

enunciated by the Prime Minister i
1949? e

The Minister of Production Shri
K. C. Reddy): No, Sir. ¢

RAJGHAT SAMADHI COMMITTEE

*2224. Shri_S. N. Das: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether the Rajghat Samadhi
Committee has been fully constituted
and is functioning;

._(b) the amount of the Samadhi rund.
if it has been formed; and

(c) whether the Committe

( e has a
pointed a caretaker? s ap

The Minister Works, Housin
gupply (Sardar Swaran Singh)g: a(:?
es.

(b) The fund h
formed. as not yet been
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(¢) No, Sir, but one has been
appointed by Government temporarily
in consultation with the Committee.

ApuLT CIVILIAN TRAINING SCHEME

*2225. Shri M. Islamuddin: Will (he
Minister of Labour be pleased to state:

(a) the total number of training
institutes in India started under Adult
Civilian Training Scheme;

(b) the number of such institutes in
Bihar and their location;

(c) the existing number of trainees,
male and female in each of these insti-
tutes; .

(d) the number of trainees who
passed out; and

(e) the number of displaced per-
sons—male and female, if any, amongst
the trainees?

The Minister of Labour (Shri V. V.
Giri): (a) 62.

(b) There are 3 Institutes, located
at Patna, Ranchi and Sahibganj.

(e)—
No. of trainees on roll as
on 31-5-1952 .

(1) Industrial
Training In-
stitute, Digha,

Male Fem. Total

Patna. 72 1 73
(2) Industrial Train-

ing Centre,

Government

Techlnical

School, Ran-

chi. 7 7
(3) Industrial Train-

ing Centre,

Bhartiya En-
gineering Works, _

Sahibganj. 5 . 5
Torar . 84 1 85
(d) 425 trainees passed out from

these three Institutes under the Adult
Civilian Training Scheme.

(e) Of the trainees on roll at the
end of May, 1952, in the Training
Institutes in Bihar, 23 were displaced
persons all of whom were male.

REBATE OF IMPORT DuUTY

*2226. Shri Jhunjhunwala: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Government of
India had accepted the recemmenda-
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tion ot the Export Promotion Commit-
tee in respect of giving a rebate of
import duty paid on raw materials
used Iin any processing industry sub-
ject to the necessary administrative
arrangement to establish the identity
ofbtlhe raw material used being practi-
cable:

(b) the names of commodities in
respect of which such rebate were be-
ing given before the recommendation
in this behalf had been made by the
Export Promotion Committee;

(c) the names of additicnal commo-
dities on which rebate of import duty
was allowed and the rate at which re-
bate was allowed after the recommen-
dation of the Export Promotion Com-
mittee;

(d) whether this concession was
withdrawn in respect of some commo-
dities and the reasons for withdrawal
of the concession;

(e) the names of commodities and
the rate of rebate given at present; and

(f) the procedural difficulties that
stand in the way of extending this
concession?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) Yes, Sir, in certain cases.

(b) Imported Aluminium used in
the manufacture of Aluminium-ware
for export.

(c) (i) Raw Cotton: Rebate of duty
was allowed with eflect from the 8th
March, 1950 at a flat rate of annas 2
per lb. of fine and superfine cloth
manufactured from imported cotton.

(ii) Art silk yarn: A rebate at a flat
rate of 12 annas per lb. of art silk

fabrics manufactured in lndia from
imported agt silk yarn and subse-
quently re-exported was sanctioned

with effect from 6th May, 1950.

(d) The concession was withdrawn
in respect of raw cotton and art silk
yarn. Export duty on coarse and
medium cloth was raised from 10 per
cent. to 25 per cent. ad valorem with
effect from 1st June, 1951 and instead
of levying export duty on fine and
superfine cloth, the concession of rebate
of import duty on the imported cotton
was withdrawn so as to mop up to
some extent the margin of profit on
export of fine and superfine cloth
manufactured from imported cotton.
The concession of rebate of import
duty on imported art silk yarn used
in the manufacture of art silk fabrics
and subsequently exported was
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sanctioned on the 6th May, 1950
pending the formulation of a suitable
bonding procedure. The concession
was withdrawn from the 1st July, 1951
because the interests concerned took
no steps to make bonding arrange-
ments, and in the interest of revenue,
it was necessary to avoid the possi-
bility of paying rebate on indigenous
art silk yarn used in the manufacture
of art silk fabrics exported from
India.

(e) Drawback of 7/8th of the import
duty is allowed on imported alumi-
nium used in the manufacture of
aluminium-ware on export.

(f) When a raw material imported
for use i a processing industry is also
available indigenously. there are
obvious practical difficulties about the
grant of a rebate of import duty paid
on the raw material on export of the
finished commodity. There is always
the possibility of the raw material
from indizenous sources being utilised
and a rebate of duty being claimed
and paid when. in fact, no import duty
had been paid in respect of it in the
first instance.

SALT

*222%. Shri Jasani: Will the Minis-
ter of Production be pleased to state:

(a) how many =zalt works are owned
and run by the Central Government
and where they are situated:

(b) the total investment made by
Government in these salt works;

(¢) the total production in the years
1949-50. 1950-51 and 1951-52 from these
Government Salt workers; and

(d) the gain or losses during this
period?

The Minister of Productiopr (Shri
K. C. Reddy): (a) Six. They are at
Sambhar. Pachbadra and Didwana in
Rajasthan. Mandi in Himachal Pradesh.
and Kharagodha and Wadala in
Bombay.

(b) Rs. 94 lakhs approximately, ex-
cluding the value of lands and work-
ing capital.

(c) 1536 lakh Mds. in 1949-50.
183'5 lakh Mds. in 1950-51.
197'7 lakh Mds. in 1951-52.

(d) 1949-59:—Profit Rs. 2.08.000.
1950-51:—Profit Rs. 11.88,000.

1951-52:—Profit and loss account
has not yet been made out.
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RIOT AFFECTED AREAS IN ASSAM

*2228. Jonab Amjad Ali: Will the
Prime Minister be pleased to state:

(a) whether the riot affected areas
of Goalpara, Cachar, Kamrup and
Nowgong in Assam in the year 1950,
lost plough, cattle, and paddy from
their granaries;

(b) whether they applied for seed
loans and if given, what quantity;

(c) what attempts were made by
Government to recover their lost cat-
tle; and

(d) if so, the process applied and
results achieved?

The Parliamentary Secretary to the
Prime Minister (Shri Satish Chandra):
(a) Yes. to some extent.

(b) Yes. Reéhabilitation loans
amounting to about Rs. 28 lakhs were
granted for purchase of seeds, ploughs,
etc. Separate figures for the amount
utilised as seed loans are not avail-
able.

(c) and (d). Police officers were
instructed to round up ownerless or
unclaimed cattle in their jurisdiction.
These were kept in the custody of res-
ponsible Yocal people. Claims of
returning owners were verified by a
sub-committee of the local Minority
Boards, and cattle were returned to
them. In all. over 40,000 heads of
cattle were returned.

EXPORT OF YARN FROM NMNADRAS

*2229. Shri S. V. Ramaswamy: Will
the Minister of Commerce and Indus-
try be bpleased to state whether the
yarn allowed to be exported from
Madras Sta‘e is surplus to the require-
ments of the State?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
This is the position at present.

D.D.T. FACTORY AT DELHI

*2230. Shri S. V. Ramaswamy: Will
the Minister of Production be pleased
to state:

(a) whether any building construc-
tion work has started in connection
with the D.D.T. factory at Delhi;

(b) whether there are any special
advantages in locating the factory at
Delhi;

(c) whether caustic soda and chlo-
rine are the principal raw materials
for production